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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH AT PUNE
MEMORANDUM OF APPLICATION
(UNDER SECTIONS 14 & 15 READ WITH SECTIONS
17, 18(1) & 20 OF THE NATIONAL GREEN TRIBUNAL
ACT, 2010)
ORIGINAL APPLICATION NO. 80 " OF 2025

IN THE MATTER OF:
Vanashakti and Anr.

p—
-

.. Applicants
Versus T
‘61 “%ﬂ \“k

City and Industrial Development ) f;‘f*%ww;;”? \
Corporation of Maharashtra (CIDCO), ) ;;f (/ g oty ;\\
: | & :::,g‘* ) s“ A i

(Through its Managing Director, )R g?aij i 'L}»* } }3

& having its office at CIDCO Bhavan) ) \(INEXP. DT, 26-01-20 030 \"’“‘ f
@ ; \G N /~

CBD Belapur, Navi Mumbai - 400 614, ) \[ 2\

Email ID: md@cidcoindia.com )

Contact No. 022-67918166 & Ors. ) ...Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF
THE RESPONDENT NO. 6

I, Sagar Shankar Mali, Age: 38 years, working as an Assistant
Conservator of Forest (Territorial and Wild Life), Panvel,
District Raigad, on and for behalf of the Respondent No. 6, do

hereby solemnly affirm and state as under:
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1. I say that I have read the Original Application along with

its exhibits filed by the Applicant. [ am authorized to file
this Affidavit-in-Reply on behalf of the Respondent No.6.
I have perused the relevant record maintained by my
office and subordinate office with reference to the subject
matter of the present Original Application on the basis of
the said record. The contentions, which are not

specifically denied by me in this Affidavit, should not be

construed as an admission on my part. I crave leave of -

this Hon’ble Court to file Additional Affidavit as and

when required.

. I say that, by way of the above Original Application, the

applicant seeks direction to restrain Respondent Nos. 8 to
10 in carrying out any form of deforestation, excavation,
removal and cutting of the hill and its slope in violation of
the Forest ( Conservation ) Act, 1980, the MRTP Act,

1966 read with the EPA, 1986 and to carry out restoration

of the affected hill slope/ecology at Survey No. 57 at
village Nanoshi, Tahsil Panvel, District: Raigad, Naina
thereof and impose appropriate  environmental
compensation thereof and also to direct the Respondent
authorities to identify the extent of ecological damage
caused to the hill slope at Survey No. 57 due to
deforestation, excavation of the hill and its slope and
removal of soil at village Nanoshi, Tahsil Panvel, District

Raigad.



3. At the very outset, it is respectfully submitted that the

Government of Maharashtra Gazette bearing No.
. FLD/207140-w (8), dated 03.10.1974, issued by the
Revenue and Forest Department, Mumbai, for the arca
admeasuring 72.35 Acres Gunthas which includes SL;YVC)’
No.57 admeasuring area 13.32 Acres Gunthas (5.58 Ha.)
is declared as “ceased to be Reserved Forest from the date

of issue of this Notification” i.e. disforested. Hereto

annexed and marked as Exhibit- A is a copy of

Government Gazette dated 03.10.1974 for perusal of the
Hon’ble Tribunal.

. 1 say that Government of Maharashtra declared City and
Industrial Development Corporation of Maharaghtra
(CIDCO) that is Respondent No.1, as the Special Planning
Authority ("SPA") for the Navi Mumbai Airport Influence
Notified Area ("NAINA") dated on 10.01.2013, thereafter
CIDCO carried out a survey of the lands ipcluded in the
notified area and prepared a Draft Development Plan with
Draft Report, Draft Development Control and Promotion
Regulations subsequent to which on 16.01.2019, the
~ Government of Maharashtra sanctioned a part of the Draft
Development Plan along with the DCPR for the final
notified area comprising of 175 villages including the said
land.

. I say and submit that, the said Subject land is under the
control of CIDCO, who is Special Planning Authority for
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the Navi Mumbai Airport Influence Notified Area

("NAI.NA"), therefore the alleged work of excavation of

the top soil, flattening/leveling of the hill and
deforestation at Survey No. 57 at village Nanoshi, Taluka
Panvel, District Raigad, if any, is controlled by CIDCO.
The said copy of the Notification has already annexed by
the Applicant as Annexure-A-2 to the present Original
Application.

6. I say that, the Respondent Nos. 8 to 10 are private parties,

whose names are reflected in the 7/12 extract of Survey

No. 57 of Village Nanoshi, Taluka Panvel, District
Raigad. As per 7/12 extract i.e. record of rights, the said
land, is of the private ownership and Respondent No. 6
has no concern with the use of the said land being done.
Hence, any work being done as alleged in the said land
will not attract provisions of the Forest (Coﬁservation)
Act, 1980.

I further submit that, recent panchanama is prepared on

22.04.2026 of subject land Gut No. 57 in the presence of.

panchas by forest official. Even at present, there is wild
vegetation/dense forest of mix forest species at large number
in major area of the subject land. Copy of panchnama is
annexed herewith and marked as Exhibit-B. 1 further say and
submit that, polygon geo tagged photos are also taken of the
subject land through GPS device with its longitude and

latitude and in these photos it is clearly seen that, there is good

*
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tree cover in the area of Gut No. 57. Copy of geo tagged
photos are annexed herewith and marked as Exhibtt-C Colly..

Though the subject land appears as a forest, but as mentioned
above it is deforested in the year 1974 by issuing Government
notification. It is not included in the list of Identified F orest. It
is respectfully submltted that, in view of the object of the
forest laws fo conserve preserve and protect of forest and
ecology, thxs Hon’ble Tribunal may direct the concern
authorities to include the subject land as Green Zone irr their

Development Plan.

7. In view of the above facts and circumstances, Respondent

No. 6 has no role to play in connection to the said land.

8. Hence, I respectfully submit that Respondent No. 6 may
kindly be omitted from the preceding of this Original

* Application in the interest of i Jjustice.

o 6 Mo ‘
Dated this day of Ma:Zh, 2026

(Sagdr Shankar Mali)
Assistaht Conservator of Forest
(Territorial and Wi ldlife]),
Panvel,
DEPONENT



&
VERIFICATION

I, Sagar Shankar Mali, Age: 38 years, working as a
Assistant Conservator of Forest ( Territorial and Wild
Life ), Panvel, District Raigad, on and for behalf of the
Respondent No. 6, do, hereby solemnly affirm and state

as under do hereby solemnly verify above contents

affidavit-in-reply as'true and correct to the best of my
knowledge, belief and information derived from the
records and files maintained in the office and | verify
the same to be true. I say that, I have not suppressed

any material fact from this Hon’ble Court.

Solemnly affirmed at
P Yresaa
Onthis ~ day Maseh, 2026 )

(Sagar Shankar Mali)
Assistant£onservator of Forest
(Territorial and Wildlife|),
Panvel,
DEPONENT
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Exhibt b- 2
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Panchnama
Panch - 1) Shri Naresh Laxman Patil, Age: 55 years, Occupation: Labor, Residing at:
Bhangarpada, Taluka: Panvel, District: Raigad.

2) Shri Sunil Bala Thakare , Age: 37 years, Occupation: Labor, Residing at:
‘N\\’» )
Nanoshi, Taluka: Panvel, District: Raigad.

\ ' .~ We, the Panchas, were called to Village Nanoshi by the Hon. Forester Dapoli and the Round
s t{ﬁ’n "poh Pursuant to the orders from superiors regarding the ongoing case in the Hon. NGT Court

: ‘?" ‘o rning Village Nanoshi S.No. 57, we veere called to the actual site and asked to record the factual

: s:m ion in writing. Accordingly, we are writing this Panchnama as follows.

; / \/ As mentioned above, the Forest Officers / Forest Employees and we, the Panchas, all
gathered at S.No. 57 in Village Nanoshi. The Forest Guard, Nanoshi, walked along the boundaries of the
"‘“ said survey number and showed us the stone markers (buruj), cement poles, and stone Thale . In their
presence, the forest employees recorded the GPS readings as follows

N 18° 55' 59.06" E 73° 428.89" .
N '18° 55' 56.08" E 73° 427.09"

The GPS readings taken at the above locations were taken in the presence of ys Panchas
and are correct. Following this, the Forest Guard, Nanoshi, walked along the boundaries of the said
survey number and showed us its four boundaries. These boundaries appear as follows: $.No. 58 to the
East, S.No. 102 Reserve Forest to the West, $.No. 56 to the South, and S.No. 82 to the North. They
showed us these boundaries using the village map they had, and we, the Panchas, have verified their
accuracy.

During further inquiry, the forest employees showed us, the Panchas, the 7/12 extract available
with them, according to which The total area of Village Nanoshi S.No. 57 appears to be 5.58 Hectares,
and the occupants are shown as: Supriya Chetan Shindale (Area 2.02.95 Hectares), Nitin Chetan Shindale

(Area 2.02.95 Hectares), and Gitanjali Chetan Shindale (Area 1.52.04 Hectares). Additionally, in the
'Other Rights' section, there is an entry indicating that the land is subject to the provisions of Section 36
B of the Maharashtra Land Revenue Code, 1966. ; :

It appears that the 5.58 Hectare area of Village Nanoshi S.No. 57 underwent deforestation as
per the Maharashtra State Gazette dated 25th January 1974,

During the actual on-site inspection, the said area was found to be a hilly, slopir\'g terrain with
wild vegetation/shrubs present. This vegetation appears to be dense in nature.

(P.T.0)

-
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»

This Panchnama has been written exactly as dictated by us, the Panchas. We have read it, and after
verifying its correctness, we, the Panchas, have affixed our signatures/thumb impressions on it. This
Panchnama is given in writing. '

Place: Nanoshi, S.No. 57
Date: 22/04/2026

in the presence of:

[Signature] :
Round Forest Officer : £
Dapoli £
o

[Signature] 1\

s WA
Forest Guard, Nanoshi xx %

1) [Signature] Naresh Laxman Patil \\;._ el

2) [Signature] Sunil Bala Thakare
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#lo o Village Form No. 7/12
@ ' (Land Record Right Letter) .
: . [Maharashtra Land Revenue Right Record notebook (Preparation & Maintenance) Act, 1971 under rules 3,568&7)
Village- Nanoshi Taluka- Panvel District- Raigad
Gut No & Sub Division : 125 Local Name of Land:
Sub div of Survey No & Nature of holding
Area, Unit and Akar Account Name of Bhogvatdar Ferfar | Kul,Area & Other Rights
No No.
Local Name of | Ha. | Ar, 132 | Supriya Chetan Dhidale 2.02.98 | )
Land M L R C 1966 section 36 A (700)
Cultivated Area
Irrigated o o Nikhil Chetan Dhindale 2.02.98
Unirrigated 0 0
'\'\ Total Area o o Gitanjali Chetan Dhidale 1.52.04
} \\;". zincumvamd Area ¢
| 'Class-A 5 | 58,00
. [|GussB '
: *;-f&’?‘ Area 5 | 58.00
o] sessmentj 0'00
»f;“ IAssessment Judi Spl,
x«’% /[ Assessment 3
w 70 J{y Old Ferfar No.- 304,395,538,539,583,584,614,515,625,632,639,640,681,700,703 Boundary and Measurement |
W | b e |
S L Village form No. XII
Crop Notebook
[Maharashtra Land Revenue Right Record notebook (Preparation & Maintenance) Act, 1971 under rules 3,5,64&7]
Village-Mahan Taluka-Alibag Dist. Raigad
Gut No & Sub Division: 125
: Area Under Crops Land not %
y Seas . available %
- on g Area Under Mix | crop & area under each | Area Under Pure for ’g-_'f’ £
5 o B Crops crop Crops cultivation | 5 | £
Q 0 M @ Q
RS ? o o
T |- Fz[53EE|sd8z] E 2 SEB3EZBE ] 8 |3
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Sd/-
Talathi, Nanoshi

Taluka. Panvel
Dist. Raigad
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BEFORE THE NATIUONAL GREEN
TRIBUNAL, WESTERN ZON E, PUNE

Original Application No.80 of 2025 (WZ)

In the matter of :

Vanashakti & Ors .. Applicants
Versus
CIDCO & Ors. ...Respondents

Reply Affidavit of Respondent No.6

DATED 31* May,2026

D.M.GUPTE
ADVOCATE FOR RESPONDENT NO.6
3,LAXMAN APARTMENT
25/26, OLD TOPHKAHANA,
S’NAGAR, PUNE - 411 005
MOBILE : 9422317884

email:advgupte@gmail.com



